Title: Introduction of the Madhya Pradesh Reorganisation Bill, 2000.

THE MINISTER OF HOME AFFAIRS (SHRI L.K. ADVANI): | beg to move for leave to introduce a Bill to provide for
the reorganisation of the existing State of Madhya Pradesh and for matters connected therewith.

MR. SPEAKER: Motion moved:

"That leave be granted to introduce a Bill to provide for the reorganisation of the existing State of Madhya
Pradesh and for matters connected therewith. "

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Sir, | support these three Bills for creation of
Uttaranchal, Jharkhand and Chattisgarh. But, at the same time, | strongly demand that the Government of India
should introduce a similar Bill in Parliament for creation of long-awaited separate State of Bodoland without any
further delay. ...(Interruptions)

MR. SPEAKER: Shri Bwiswmuthiary, you are always disturbing the House.

...(Interruptions)
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"Recommendation of the President is required for introduction of Bills in the following cases :

Bills relating to formation of new States and alteration of areas, boundaries or names of the
existing Statesa€;. "
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"PRINTING OF THE RECOMMENDATION ON BILLS :

Every recommendation of the President for introduction or consideration of a Bill is printed along with the
Bill for the information of members. The letter from the Minister concerned to the Secretary-General
conveying the recommendation is reproduced verbatim in the Bill after the Statement of Objects and
Reasons. In cases where the recommendation is not received in time for being printed along with the Bill,
it is published in the Bulletin. Here also, the letter of recommendation is reproduced in extenso."
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"However, fresh notice is required of intention to move for leave to introduce a Bill in respect of which
sanction or recommendation of the President is necessary and if such sanction or recommendation,
earlier granted, has ceased to be operative. "

e HEIgy, §7 W 1Al Bl 9@ B P Bl AR H I8 Aifed ol ¢ F wWeR o {dud 1€ 8, Sud it @ Reisym g g &
TIAFH S I A’ HRUT €, IFH 5 drdi &1 Ieord BT ALY, IS IJootd & gl A1 Al RAEES B Iele-ude H) J@m 2, dfeT g
D aR H SHHR T8 e

e eI, AW W T A O B T B e e R €1 w R @ W 9 o & e e Qe e, S, B
TN 3R HEAU B I W T@H A 1 @ 8, S AEEd T ¢, dfe R 3 S hden ¥ @8 3 fARErd 8@, weg e Us &
P—lﬂﬂ?%ﬁﬂlﬂa’r e, snfaTfREt, | a’-mﬁqzl’r ﬁa‘é‘rﬁnﬁra?m Wﬁﬁﬁ@aﬂﬁﬂma}mw@mmmélémaﬁ
ﬁ?ﬁﬁasﬁvaﬁﬁﬁvﬁﬁlaﬁﬁ}ﬁwmm ar a8 Hed wEl fhan 91 el

=t wsttena A (RpRioians) : sy 7eigy, 79 7o § TeleTe U9, SR Iy ¥ Swiad 3R fT8R 3 9REs $eax dF 7Y "
T ATl e A e HA AR B o @ 81 6N 3 AiEel & aRdiew & w9y Ry 81 fagraa: wEeEd uid f sie-se wwt
Pt TEER 8, «ifhe 59 uRRRRY § 39 Ui & gw i e amiie 1€ #)

e WEIGY, [ S¥ H 99 @ Rl ara 81 ek B fum |/ | [mEdr &1 aE W R 81 9 Uge afterg e w1 ot 5= s
TR BT Y UTH 6 gl & ST e |qur § §9 9 &1 ywaE Tikd 8o 2 fF e & o e d sfan wm @relt smeft 8, s+ Wi &t
ISt # et fonar Sl



I TEIGT, W He FI Aaed T8 & 5 37 3wl B arave ot 7 Rrafren wer 7 @ aren 21 SR wew & 3w ar-uiw fwwt § @ie |
A B TE e S 1. gay yoie (e A BE, 9.0 B e R ¥ deade g @ 79 3 o @ 8 ¥ veR gER urdl, o gakie b
=il | dlSicls 3R TRETtS a1 &1 /T $1 o & 2| 5@ SR § I &1 Y@ 94 fhar 7, @ o9 @ gore At g2l ger @ e
el B |

TeaET HEIey, ¥ oMUS WemH W THR W I8 HE gAY FE @ g B Fge o e it ofk Rt o<t 4 gt gf 21 wver w09 fafermw
o1 fageht it &1 7 o F um o, fafee wfyaem, seed onfy sme Afest g $f 7' WReR 3ot Siaa wel @ anehl, 78 a9
RiERR ]

A& AL, TH TR B Al BT B Sl B A1 1 6T & T8 P A B died AR Are DI AMo &1 o1 & & gt qaroEdt ardi @
arma 3 sy weft

JE AEIgd, § wE A B 36 wee @ g W e # we-ore sk 89, gE-avEn gl f{f widl @ 59 ver @t ok wi
It Rt g e ofevE 81 A q0 wd & 9 39 fge & Ry wwan §)

SHRI BASU DEB ACHARIA (BANKURA): Sir, | oppose the introduction of the Madhya Pradesh Reorganisation Bill,
2000. My opposition is on some valid grounds. When the States were reorganised in the 1950s, the States™
Reorganisation Commission was constituted. As per the recommendations of the States™ Reorganisation
Commission, in 1956, the States were reorganised. My District was in Bihar, prior to 1956. Then, on 15! November,
1956, it was merged with West Bengal. Manbhum was divided into two districts, that is, Dhanbad and Purulia. What
was the basis for the reorganisation of States at that point of time? The basis was the language. But what is the
basis now? What has been stated in the Statement of Objects and Reasons? Nothing about the reasons or the
objects has been stated here. Why are they now coming forward with a Bill to reorganise Madhya Pradesh? This is
because some people are demanding it. If you say that there are demands coming from various States, then why is
it that the Government of India could not constitute the States™ Reorganisation Commission? So, | would like to
know as to what is the basis for the reorganisation of the State of Madhya Pradesh.

What has been stated here in the Statement of Objects and Reasons? It says:

"In his Address delivered to Parliament on the 25t day of October, 1999, the President stated that
necessary action would soon be initiated for the creation of a new State of Chhattisgarh. The Bill seeks to
give effect to that commitment. ..."

So many commitments were given by the hon. President in his Address to Parliament, including reservations for
women. They have introduced a Bill, almost ten months back. Now, they have not come forward to pass that Bill.
So many commitments were given. Why is the Government selective? | would like to know as to what are the
objects and the reasons.

1." The Bill aims at reconstituting the existing State of Madhya
Pradesh into two separate States.

1. The Bill provides for the territories of the two States and makes the necessary supplemental and
incidental provisions relating to representation in Parliament and in the State Legislatures.

2. The proposed reorganisation of the existing State of Madhya Pradesh will meet the democratic
aspirations of the people of Chhattisgarh."

This might be the only reason, and there are no other valid reasons for the reorganisation of States.

My Party is against the formation of smaller States. We have been demanding Statehood for Andaman and Nicobar
Islands; we have been demanding Statehood for Lakshadweep. An assurance was given on the floor of this House,
maybe, by the United Front Government, by the Home Minister that the question of giving Statehood for Andaman
and Nicobar Islands would be considered.

Sir, | introduced the Bill and in reply to the debate on the Private Members' Bill, an assurance was given to this
effect. A commitment was made. But it is yet to be fulfilled. So, there is no valid reason for introduction of this Bill.

Sir, moreover a very pertinent point has been raised by my friend Shri Raghuvans Prasad Singh that this Bill does
not carry the recommendation of the hon. President. How could we know that the President has recommended this
Bill? In the last Session when the hon. Home Minister tried to introduce the Bill, at that point of time, the
recommendation of the President had been there in that Bill. But this Bill has been re-printed — this is not the same
Bill which the hon. Home Minister wanted to introduce in the last Session — and the recommendation of the hon.



President has not been incorporated in this re-printed Bill.

Sir, the re-organisation of the States would create so many problems. Similar demands would also come from
various other States like Andhra Pradesh — | do not why the Members from Andhra Pradesh are silent — from West
Bengal, from Maharashtra and from other States also. Now there is already a demand for further division of the
State of Uttar Pradesh. There is already a demand for Mithilaganj in the State of Bihar. Then there is a demand for
a separate Bundelkhand in Uttar Pradesh. fas sn st gaferg 89 goer fg o= €1 g0 g w3t St @ amoe &80 5 g0 a=e
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Do not divide this country. We want a united India. This re-organisation of States would create so many problems
and the fissiparous tendencies will raise their heads and demands would come from various other States also. We
are already facing a lot of problems and this would further create new problems.

Sir, so my humble submission before the hon. Home Minister in particular and before this Government in general is
that they should not introduce this type of Bills.

SHRI RUPCHAND PAL (HOOGLY): Sir, | am opposing this Bill at the very introduction stage. This is not going to
help our country in any way. It is going to weaken the unity and integrity of this country. The unity and integrity of
this country is in danger at the hands of the present Government. This is true.

Sir, apart from the legislative competence and the recommendation of the hon. President, as has been mentioned
by my honourable colleagues — | am not going into the details of that. | hope the hon. Home Minister would reply as
to why the recommendation is missing and such other things - the unity and integrity of the country is in jeopardy. It
is because the democratic aspirations of the people of this country are being expressed all these years in different
ways. For example, let us take the case of linguistic aspiration. There are demands from different sections of the
people for recognition of their mother tongue. But this is not being taken care of. There is a continuous demand for
Statehood from the people of Andaman & Nicobar Islands, Lakshadweep and such other places. But they are not
being responded to although an assurance to this effect has been given on this very floor of this House.

This will open a Pandora's box. This is not going to help in the development of States. This is not going to help in
the fulfillment of genuine democratic aspirations of the people. As some hon. Members have mentioned, this will
only create further problems. In the present situation when imperialist forces are out to cause destablisation of this
country, smaller States will be used for ulterior purposes. It has come out in the papers that at the instance of
American imperialist forces certain developments have taken place in the State of Jammu and Kashmir. You know
as to how such things are happening. It has been published in the papers. The hon. Minister of Home Affairs may
deny it on the floor of the House but it has come out in the press that it was his own proposal that Jammu and
Kashmir should be divided into three States.

We all know how Gorkhaland movement was encouraged by very important people in Delhi and how the
Government of West Bengal, with the help of the Central Government, fulfilled the democratic aspirations of the
agitating people by forming the Autonomous Council. ...(Interruptions) If this is implemented, many demands for
smaller States will come from Maharashtra, Andhra Pradesh and many more places. It will not strengthen the unity
and integrity of the country. Therefore, my party is opposed to the formation of smaller States. Formation of smaller
States will not help solve the problems of unemployment. The Government is causing serious damage to our
economy. De-industrialisation is taking place. Small and cottage industries are being ruined by this Government. |
plead with the Government not to cause further disintegration of the country and not to encourage fissiparous and
divisive forces in the country. | plead with the Government to withdraw this Bill. We can discuss this issue on the
floor of the House and find out what is good to fulfil the democratic aspirations of the people and how best we can
respond to their aspirations.

MR. SPEAKER: If the House agrees, hon. Home Minister will give reply to the three Bills together.
...(Interruptions)

MR. SPEAKER: Let me take the sense of the House first.
...(Interruptions)

SHRI ANIL BASU (ARAMBAGH): Sir, you give your ruling on the question of the Bill not having the President's
recommendation.
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MR. SPEAKER: The Minister will give his reply now.
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MR SPEAKER: In regard to Dr. Raghuvansh Prasad Singh's objection on recommendation of the President, under
Rule 348, President's recommendation in respect of a Bill, if received after the printing of the Bill, is to be notified in
Bulletin Part Il. The recommendation of the President required for introduction of these three Bills was received from
the hon. Home Minister and included in paragraphs No.888, 889 and 890 of Lok Sabha Bulletin Part Il of 16.5.2000.

The objection of Dr. Raghuvansh Prasad Singh is, therefore, overruled.

SHRI BASU DEB ACHARIA : Sir, this has been reprinted....(Interruptions)a€|Sir, | am on a point of
order....(Interruptions)

DR. RAGHUVANSH PRASAD SINGH : It is there on page 811 of the Practice and Procedure, which says:

"However, fresh notice is required of intention to move for leave to introduce a Bill in respective of which
sanction or recommendation of the President is necessary and if such sanction or recommendation earlier
granted has ceased to be operative "
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MR. SPEAKER: It is already answered. Your objection is overruled.

SHRI K.P. SINGH DEO (DHENKANAL): Sir, please allow me also to speak. | am totally on a different point.
MR. SPEAKER: | will call you also.

Now, shall we go to the ltem No. 11 : Uttar Pradesh Reorganisation Bill?

SHRI L.K. ADVANI: Sir, | beg to move for leave to introduce a Bill to provide for the reorganisation of the existing
State of Uttar Pradesh and for matters connected therewith.

MR. SPEAKER: Now, Kumari Mayawati.

SHRI L.K. ADVANI: Should | move the third Bill also?

MR. SPEAKER: Yes, you can move the third Bill also.
...(Interruptions)

SHRI L.K. ADVANI: Either it could be one by one or, | will move all the three Bills, and when there is debate, | will
reply. | am entirely in your hands. As you please.

SHRI K.P. SINGH DEO : It should be one by one.

SHRI L.K. ADVANI: Sir, | am saying so because | found that those who rose to oppose the Bill, several of them have
nothing to say about the Madhya Pradesh Reorgansiation Bill. But they were speaking about the Bihar
Reorganisation Bill and the Uttar Pradesh Reorganisation Bill. Therefore, | have pointed out to you that it is entirely
upto you.

MR. SPEAKER: You please reply one by one.



SHRI L.K. ADVANI: If you permit me, | would reply to this.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Yes, Sir, the reply should be one by one. Introduction also should be
one by one because issues are different.

MR. SPEAKER: Mr. Minister, you can reply now on Madhya Pradesh Reorganisation Bill.
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MR. SPEAKER: Please sit down.

SHRI L.K. ADVANI: | am trying to explain that we have not picked and chosen. &€|( z@am) a@ g& === il
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SHRI BASU DEB ACHARIA : Would you please yield for a second?
MR. SPEAKER: Shri Basu Deb Acharia, he is not yielding. You have already spoken.
SHRI L.K. ADVANI: | am not yielding.

SHRI BASU DEB ACHARIA: There is a commitment by a former Minister of Home Affairs on granting statehood to
Andaman and Nicobar Islands.

MR. SPEAKER: You have already spoken.

SHRI BASU DEB ACHARIA : The people of those islands are also human beings. They also have aspirations. What
have you done for them? There is also Lakshadweep.

MR. SPEAKER: Please sit down. He is not yielding.
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&€ ( zazm)
MR. SPEAKER: Shri Akhilesh Singh, please take your seat.
...(Interruptions)

MR. SPEAKER: This will not go on record.

(Interruptions) &€, *
MR. SPEAKER: This is too much. Please take your seat.

...(Interruptions)

MR. SPEAKER: This will not go on record.

(Interruptions) &€, *
MR. SPEAKER: Shri Akhilesh Singh, please take your seat. What is this? This will not go on record.

(Interruptions) &€, *
* Not recorded
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(Interruptions) &€, *
MR. SPEAKER: Nothing should go on record except the Minister's speech.

(Interruptions) &€, *
MR. SPEAKER: Nothing should go on record.

(Interruptions) &€, *
MR. SPEAKER: Nothing should go on record except the Minister's speech.

(Interruptions) &€, *
MR. SPEAKER: Nothing should go on record except the Minister's speech.

(Interruptions) &€, *
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...(Interruptions)
* Not recorded
MR. SPEAKER: The question is:

"That leave be granted to introduce a Bill to provide for the reorganisation of the existing State of Madhya
Pradesh and for matters connected therewith. "



The motion was adopted.
SHRI L.K. ADVANI: Sir, | introduce the Bill.
...(Interruptions)
MR. SPEAKER: What is your objection?
...(Interruptions)

SHRI SOMNATH CHATTERJEE : Sir, he is making it a party issue, whereas this is a national issue.
...(Interruptions) He says that since the NDAwanted it, he is doing it. ...(Interruptions) Is it not a national issue? Is it
a party issue? He says that the NDAwanted it and so, he is doing it. ...(/nterruptions) It is not acceptable to us. We
do not accept it. ...(Interruptions) He is forcing it, without giving us a proper opportunity. Protesting against this, we
walk out from the House.

1509 hours
(At this stage, Shri Somnath Chatterjee and some other
hon. Members left the House.)
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, as far as this issue is concerned, our Party stands committed to this.
...(Interruptions) The Home Minister said that the entire NDA was taken into confidence. ...(/Interruptions) But in the
presence of the Home Minister, one of the constituents of the NDA says that there was no unanimity.
...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): No. He is just a leader of one of the NDA constituents.

* Introduced with the Recommendation of the President
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MR. SPEAKER: Shri Akhilesh, | will take action against you. 3 ae-ar & # a1 @ & 7
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